
 

 
Central Administrative Tribunal 

Principal Bench, New Delhi 
 

O.A. No.1748/2020  
MA No.2259/2020 

 
This the 6th day of November, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. A. K. Bishnoi, Member (A) 

Hon’ble Mr. R.N. Singh, Member (J) 
 

Shri Raja Ram Meena, 
S/o Shri Chiranji Lal Meena, 
Aged 37 years 
Group D, 
R/o- 1/472, Near CGM Public School,  
Hari Nagar Extn. 
Jaitpur, Badarpur, 
New Delhi-1100096 .   ...  Applicant 

 
(through Sh.Manjeet Singh Reen, Advocate) 
 
Versus 
 
Ministry of Railways & Others, 
 
1. The Secretary, 

  Ministry of Railways 
  Rail Bhawan, 

Railway Board, 
New Delhi. 
 

2. The General Manager, 
  Northern Railway, 
  Baroda House, 
  New Delhi. 
 

3. The Divisional Railway Manager, 
  Northern Railway, 
  Moradabad Division, 
  Moradabad (U.P).   ... Respondents 

 
(through Sh. Krishan Kant Sharma, Advocate) 

 
 



2  OA No-1748/2020 
 

ORDER (Oral) 
 

Hon’ble Mr. R.N. Singh, Member (J): 
 
 

Present Shri Maneet Singh Reen, learned counsel for 

the applicant.  

 
2.  Heard.  

 
3.  In the present Application filed under Section 19 of 

the Administrative Tribunals Act, 1985, the applicant is 

aggrieved of his non-appointment under the respondents 

under LARSGESS Scheme in spite of the fact that his claim 

has already been considered prior to 27.10.2017.  

 
4.  Learned counsel for the applicant submits that the 

entire consideration process for such appointment had 

been completed by the respondents before 27.10.2017. 

However, the respondents have failed and neglected to 

issue an offer of appointment to the applicant and 

aggrieved of the same, the applicant has preferred 

representations to the respondents on 12.06.2019 

(Annexure A-7) and 20.12.2019 (Annexure A-8). 

 
5.  It is further added by learned counsel for the 

applicant that the respondents were required to consider 

the claim of the applicant keeping in view their own policy 

decisions dated 28.9.2018 (Annexure A-4), 5.3.2019 
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(Annexure A-5) and 26.2.2020 (Annexure A-9). However, till 

date the claim/representation of the applicant has not been 

considered by the respondents.  

 
6.  Issue notice.  

 
7.  Shri Krishan Kant Sharma, learned standing 

counsel appearing for the respondents, accepts notice. 

 
8.  At this stage, Shri Manjeet Singh Reen, learned 

counsel for the applicant submits that applicant will be 

satisfied if OA is disposed of with a direction to the 

respondents to consider the claim of the applicant as made 

in his representations 12.06.2019 (Annexure A-7) and 

20.12.2019 (Annexure A-8) and to decide the same keeping 

in view the letters/circulars of the respondents – Railways, 

referred to hereinabove, in a time bound manner. To such 

request of the learned counsel for the applicant, there is no 

objection from the learned counsel appearing for the 

respondents.  

 
9.   In view of the aforesaid, without going into the 

merit, the present OA is disposed of with a direction to the 

competent authority under the respondents to consider the 

representations of the applicant 12.06.2019 (Annexure A-7) 

and 20.12.2019 (Annexure A-8) keeping in view their own 
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letters/circulars and dispose of the same by passing an 

appropriate reasoned and speaking order as expeditiously 

as possible and in any case, within 10 weeks of receipt of a 

certified copy of this Order.  

 
10. The OA is disposed of in the aforesaid terms. 

However, in the facts and circumstances, there shall be no 

order as to costs.  

  Pending MA, if any, also stands disposed of. 

 
 

 (R.N. Singh)       (A.K. Bishnoi)  
  Member (J)               Member (A) 
 
 
/jyoti/uma/daya/ 


